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© ' Ministry of Health & Fansly

CENTRAL ADMINISTRATIVE TRIBUNAL,
: JABALPUR BENCH
5 JABALPUR

Original Aggﬁimnon No. 182 of 2%)06

Jabalpur, this the 1“’ day of Decembm 2006

Hon’ble Dr. G. C Snvastnw, Vice Chairman

" Hon'ble Shri A. K Gaur, Judicial Member
i

L‘,,; S K Vinodia, aged about 40 years,

13 Son of Shn H.L. Vinodia, Assistant,
- RMRCT (ICMR), Jabalpw:

l; Resident of House No. 852,

Street No 17, Sadar Bazar

- Applicant -

&1 Through the Sccreiféry,

WelfaeNewDelhxllO(}ll .

Indian Coun.cﬂ of Med;( al Reseaxch,
SR Ramalmgaswmny Bhawm,
Angari Nagar, Post Box No, 4911
- New Delhi 110 029.

3. The Director, Regional Medical
Research Centre for Tribals
(Indian Council of Medical Research)
Nagpur Road, P.O. Garhs, '
Jabalpur (MP) 482 003. -~  Respondents

(By Advocate — Shri Ashish Shroti) =

ORDY R {Oral)

By Dr. G.C. Srivastava, Vice Chairman —

This Onginal Application has been filed against the order
passed by the Officer Incharge, Regional Medical Research Centre for
Tribals, Jabalpur on 22* February, 2006 (Annexure A-12) by which

the request for payment of due salary consequent upon sefting aside of
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L & the penalty, was refused. The applicant has sought for the following

relief: é ¥

“(b) that this Hon’ ble Tribunal be plessed to set asxdc the
 respondent No. 3 order No. RMRCT/Estt/PF-98/2474/2006
~ dated 22.2.2006 (A.xmexure A-12),

(c) that this Hon ble Tribunal be pleased to declare the
penalty of reduction of rank, grade, pay ' and service imposed on
the applicant by the respondcnt No. 3 Annexure A-7 as ﬂlegai
‘and void,

| (d) that  this Hon’ ble Tribunal be pleased to direct the

. respondents to release the difference of salary of the applicant

~. for the. period’ from 182 1999 to 16.8.2000 withheld due to
. ﬁlegal nnposmon of the penalty ”

3 :e 'that the apphcant was found guilty of

402 The facts of the oni’s

’-‘:‘“ | nusconduct md as a resulzgf naliy of reduction in rank was imposed

" on him on 1721999 (Aﬁneme A-7). The operative pact of fhe
penalty order is reprodnce(ﬁ below

“These mlscanducts stend pxoved beyond reasonable doubi

~ based on his own confesszon These are so grave misconducis

~ which - involves moral turpitude, financial embezzlement,

. criminal aptitude and doubtful inteprity which call for severest
pmushmcnt However, on the consideration of his tender age

and the future of the famﬂy supported by him, the undexsigned
here by imposes the punishment of Reduction to lower time
scale of pay, grade, post or service mentioned at Rule 11(vi} of
CCS (CCA) Rules, 1965 by revemng Shri SK. Vinodia from

the post of Upper Division Clerk in the pay, grade and time
scale of Rs. 4000-100-6000 to the post of Lower Division Clerk

in the time scale of Rs. 3050-4590.

It is further dn'ected -

That this penalty wxll operate mdeﬁmtely until he is found fit
by the competent suthority to be restored to the post of Upper

Division Clerk.

That these orders will operate with effect from the 18"
February, 1999 (fore-noon).

He will draw pay of Rs. 3050/-(three thousand fifty only) plus
usual allowance on the post of Lower Diviston Clerk i the

scale of Rs.'3050-4590."
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3. It is seen that this order was reviewed on 16™ August, 2060

(Annexure A-8) by the same authority and the original order was so!

eside with immediate effect and the applicant wes ordered io be

- restored on initial pay of Rs. 4200/- with usual date of increment.

Thereafter, the applicant submitted representation to the authorifies
for payment of salary (18.2.1999 to 16.8.2000) in the higher scalc
dunng the period pumshment was in operation, but this request wes

T reJected by the reSPOHdemS

l 4 We have heard the arguments advanced by the counsel for both

the parties. We find that the apphcant has not appeolad agginst the
order of the dwmphnaty auﬂ'nonty passed on 17.2.1999. We also find
that the order dated 16.8. 2000 has been passed by the disciplinary
authonty, who is also the appomtmg authonty 1. Director, Reglonz!
Medlcal Research Cenire. for Tnba!s Indian Council of Medicsl
Research, Jabalpur The competent guthority has thus reviewed the
case of the apphczmt a5 was required unde‘ir the order dated 16.8.2000,
nmnemately after one year and found him fit to be restored to ihs
ongmal post and passed the order dated 16.6.2000 with immediats
 offect. We find no irregularity or illegality either in thiv order or in the

impugned order by which the request of the applicant for relzese of
salary for the penalty period was rejected. The penelly reimanicd
operative from 17.2.1999 to 16.8.2000 -and the respondents huve
ﬁg]ﬂy"rejoctod the request of the applicant to pay him the salary in
the higher scale. In view of this we do not find any merit in this
Ongmal Apphcatlon and it is a,ccordmgly dismissed. No /c)osis
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